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Bate of Order : 3.12.1998

o Present 3, Hen'mle MT.Justice S.N.M1llicks vice-Chairman,
B Hen'sls M,8.P.5inghy Administrative Memaer.

" SM.MNIU RANI BAS & ANOTHER
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1 ° - . -

b o ‘ ' UNIBN OF INBIA & ORS.

Fer the 8pplicanés Mr.A.Chakraber tys ceunssi,

fr.P.Chatterjees ceunsgel,

fFer the respendentsg

IS oRrRDER

SeNo l‘hllickn V.j[:fo
rFe \

-Mr.A.Chakraberty, ld,csungel appeiﬂﬁg fer the applicantsg

' suhmi‘ts en instructiens that his clientg de net yant te press

this app lgatien ag ths prayer fer cempassienate appsintment e

'made in respect ef applicant ne.2 yhe is the bretherof the daceagsd

l'uabar'\d'of‘ épplicant ne.1, Mr.Chakramerty fairly .susmits that
L \\‘J&J‘\ on

the srsther eof the deceaged ampleyse cannet be a memper of the

! ' i [

family it recpe€tsd of appeintment en comﬁassionoto areund and in

viey of the latest rules ef the Railuéysr ‘the brether cannet se

siven such an appeintment.

2, In viey sf the akeve submissien» the applicatien is dispesed

ef ag net pressed. Nes erder is made as te cests,
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